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 ‘The  passengers,  crew  and  the  airéraft  SHRIMATI  SHEILA  KAUL;  प  ८
 are  safely  back  in  India,  1e  hijackers  to  move  :  :  :  दाश
 are  still  in  Dubai  in  the  custody  of  the

 wh  sre
 authoritfés  there.  1  do  not  “wish  to  say  ‘That  the  Bill  be  passed”’,  7  ४  :

 this  stage.  1  aim  ‘confident  ह
 that  the  House

 wi
 appreciate  this,  as  श्री  अटल  बिहारी  बाजपेयी  (नई  दिल्‍ली  )  : अ

 further  action  is  ‘subject  matter  of

 veny  deliéate  negeti  slides
 ,  अध्यक्ष  महोदय,  मंत्री  महोदया  यहं  बला  दें

 हि

 19,00 ॥

 -  यह  बिल
 लाने  में  इतनी  देर  क्यों

 हुई  ।
 बह

 गबन: x5.
 a  दो  साल

 पहले
 पास

 हो
 जाना

 1
 चाहिए

 था
 -गू

 हैं  BIL  L
 द्

 क  सान  हुआ  है,  जिसका  वर्णन  नहीं
 किया  जा

 SHRI  SATISH  AGARWAL  (Jaipur):  सकता  |  सुने (क्रहििद  -.

 Sir,  we  can  pass  the  Copyright  (Amend-  wee  a.
 ment).  Bill  without  any  debate.  We

 सूचना
 कौर  प्रसरण  मंत्रालय  केंद्रीय:

 cooperate  with  them  though  they

 accuse  a3  ०  1100 (.-  cooperating  with  मंत्री  तथा  संसदीय  काय  विभाग  में  राज्य
 मैत्री

 them,  a  a
 (श्री  एच०  के०  एल०  भगत)  '  पह  बहुत्त,

 a  MINISTER  OF  $1:8115 017  118 _  बरच्छा
 बिल  है

 |  आप
 इसको

 शी
 करें

 ।
 हम ८  MINISTRIES  OF

 EDUCATION
 AND

 (SHRIMATI  SHEILA.  KAUL)
 ।  नहीं  ।  नद ००

 beg.  to  move:  53  a  ea ह
 MR.  SPEAKER  :  7116.0  questjoa.,,

 “That  the  81  further  to  amend  the  is  :  -

 Copyright  Act,  1957,  as  passed  by  =  ।

 Rajya
 Sabha,  be  प .

 11110.0  considera-  “That  the  Bill  te  passea’’
 cs

 tion,’  टर
 The  Motion  was  adopted.  psn

 _MR.  SPEAKER  :  जिले!-.  question  ;  -
 is  ~  19.03  hrs

 an  wee

 बकी है] 1:1१  the  Bill  further  to  amend  the  Statutory  Resolution  Re  :  Approval  ह.
 जि

 Copyright  Act,  1957,  us  passed  by

 8a८.
 Sabha,  be

 taken,
 into  considera-  CONTINUANANCE  OF  हज़ार0(1/.0165:.

 tion.’  TION  IN  RESPECT  OF
 51९ 1९7४ ,

 oy
 -९

 ? |  motion
 was  adopte

 ह
 -  1८.  SPEAKER:  Now,  -we  take  up?

 ‘SPEAKER  ही  Now,  ws  wake
 up

 Proclamation  on  Sikkim.
 ्

 बग  63  clause  consideration.  yt

 हि  SHRI  G.M.  BANATWALLA
 '

 The
 question

 is :  (Ponnani)  :  1  152  on  a  point  of  oiter.

 Pl  I  submit  that  this
 Statutory  1रि८5७छ ।पपीएपे'

 tee
 r4t  Clauses  2

 to
 10  stand

 part
 of  with  respect  to  Sikkim  cannot  be  10865:

 the  Billਂ
 ee  व  वक

 “  *  1  ता  your  attention  to  rule  174  read

 with  Article  356.  You  will  find  >  कैड |

 hp!  this  Proclamation  about  Sikkim’  कै  4

 ः (2524 फा "६ 1
 7  हए

 70  were  aided
 to

 me.

 remain  in  force  upto  24th  of
 (२०१थ७5#0 न किजे द. हैक

 “Bill.  =
 0  25th  of  November:  Today,”

 passing  4  Statutory  Resolution  to  &

 1  ।  किट  धंदा  तहह  Fargaula
 timre  the  ' कु 00181718 11011  फा.  8

 2 « धाय 1४  Title  ।
 2e  _  ह  गुण्य 10

 the  ठटा छि टा,  three  more  months,  ग:
 Bill.  हि-

 *  “<*  पवि  pass?  How-can  this
 सपाट कड

 The
 7707.0  was  adopted. ae

 न  :  :

 [अ



 247  Family  Courts  Bill

 galled  upon  to  apply  its  mind  to  a  situa-

 पिह  thet  would  be  prevailing  on  or

 ebout  24th  of  November,  three  months

 Weteafter,  to  decide  as  to  whether  the

 President’s  rule  is  to  continue  or  1101,

 ,  -  Presidential  Proclamation  is  to

 -  -  force  for  six  months.  Hardly

 ”  Months  have  elapsed  and  three

 meore-mmonths  are  yet  to  elapse.  There-

 fase.aiso,  under  rule  174  it  is  provided

 that  the  right  to  move  a  motion  should

 -  -०  8  to  be  ऑ  abuse  of  the

 tight  थ  moving  a  resOlulion.  11  cannot

 be  so  used  is  (o  prejudice  the  procedure
 ef  the  House,  We  have  io  decide  today

 whether  three  monhts  hereafter  i  ८.  after

 क  -ee  this  Proclamation  should

 epatinue  in  force.  Therefore,  this

 motion  is  an  abuse  of  the  right  of

 सिविक हि  a  resolution.  Therefore,  I  sub-

 mit  that  the  Proclamation  about  Sikkim

 शब 01  be  taken  up  nowas  only  three

 a0  have  elapsed  and  three  more

 sepoths  have  yet  to  elapse  before  any

 Yesslution  is  to  be  passed  about  its  con-

 पिंक  धिक  108.

 Let  the  Government  clarify  Why

 wow  ?  Let  us  wait.  ।  4४  are  to  properly

 apply  our  mind,  why  15  (he  Government

 met  in  a  position  to  wait  up  to  the

 बि  -  of  November  ?  That  also  should

 lop  clarified  so  that  we  can  apply  our

 miad  properly  to  this  issue,

 अविक  ATAL  BIHARI  VAJPAYEE

 (Mew  Delhi):  if  the  House  is  going  to

 geet  again  in  November,  then  this  pro-
 Gamation  necd  not  be  taken  up  now,
 ।  ।  -  been  decided  not  10  mect  again

 them  We  are  prepared  10..

 (Interruptions)

 THE  MINISTRY  OF  HOME

 AFFAIRS  (SHRI  P.V.  NARASIMHA

 -०:  Who  takes  that  decision?

 SHRLSATISH  AGARWAL  So  is

 tie  fate  with  regard  to  the  second

 Resolution  regarding  Funjab.  1  am  not

 -  -  the  extension  or  ihe  con-

 Upmance  of  the  President’s  Rule  ia

 Baajab  but if  you  are  going  to  mest
 "
 -  as-we.are  hearing  in  the  Central

 ह  -  -  ४ |  going  ७०  mect  again
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 before  the  elections,  then  we  can  approve
 it  then.

 SHRL  SOMNATH  CHATTERJEE :
 As  11  has  been  pointed  out,  this  exten-
 sion  of  Proclamation  is  being  asked  fer
 six  mooths  from  25th  of  November

 1984,  You  are  going  to  have  this

 extension  today.  Supposing  within
 25th  of  November  1984  there  isa
 Government  there  or  elections  take

 place,  then  this  Resolution  becomes

 infructuous.  Therefore,  we  are  taking

 part  in  a  process  when  the  Resolutioa

 may  become  infructuous  totally,  Is  this

 the  way  this  House  conducts  itself ?
 This  is  the  point  I  want  to  be  clarified  ?

 SHRI  P.Vv.  NARASIMHA  RAO:

 Far  from  being  an  abuse  of  any  Consti-

 tutional  provision,  this  happens  to  be  an

 act  of  great  farsightedn.ss.  We  are

 able  te  anticipate  that  certain  diffeul-

 ties  are  going  to  be  faced  by  ws.  1

 shall  explain  presently  to  the  Howse

 what  those  difficulties  are.  -
 there  is  no  Point  of  Order  let  me

 submit.

 SHRI  G.M.  BANATWALLA  :  डा,
 what  is  your  ruling  ?

 MR.  SPEAKER

 admitted  it.

 ।  have  already

 SHRI  G.M.  BANATWALLA  :  -
 yeur  ruling  should  be  in  our  favowr,  At

 least  the  last  ruling  be  in  our  faveur.

 wt  राम  विलास  पासवान :  यह  ।

 कसे  कह  सकती  है  कि  प्वाइंट  श्राफ  ।

 महीं
 हैं  ।

 mene  महोदय
 :  हम  कह  रहे  हैं  कि  सहीं

 है  इस  में  प्वाइंट  साफ  मार्  |

 थ्रो  राम  बिलास  पासवान :  एक  बात  की

 कहें  कि  म  सेशन  होने  लाला  नहीं है  ।

 orem.  प्रोब,
 :  होगा  तो  ।  -  |

 उस  में  कहने  की  गया  बत  है
 ?
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 SHRI  ए,४.  NARASIMHA  RAO:

 Sir,  ।  -  to  move  :

 ‘‘That  this  House  approves  the  con-

 timwance  in  force  of  the  Proclamation,

 dated  the  25th  May,  1984  ia  respect

 of:Sikkim,  issued  under  Article  356

 of  the  Constitution  by  the  President

 for  a  further  period  of  six  months

 with  effect  from  the  25th  November,

 1984,”"

 As  the  House  is  aware  Parliament  had

 approved  on  July  23,  1984,  the  Procla-

 mation  under  Article  356  of  the  consti-

 tution  ia  respect  of  the  State  of  Sikkim

 and  the  dissolution  of  the  Legislative

 Assembly  of  the  State.  1  Procla-

 mation  had  been  issued  on  May  25,  1984

 and  remains  valid  till  November  24,

 1984,  The  five-year  term  of  the  State

 Assembly  expires  in  October  1984,

 Hewever,  the  Governor  has  indicated

 that  certain  issues,  having  far-reaching

 Constitutional  implications  are  currently

 raised  in  the  State  in  regard  to  the

 representation  of  different  sections  of

 the  peeple  in  the  State  Legislature,

 While  these  issues  are  being  considered,

 any  electoral  process  could  lead  to

 tensions  and  disharmony  which  would

 vitiate  the  atmosphere,  Taking  into

 consideration  al!  the  circumstances

 prevailing  in  the  State,  the  Governor

 has  recommended  extension  of

 President's  rule  by  another  six  months

 beyond  24th  November  1984.  All!  efforts

 will  continue  to  create  conditions  of

 mutuel  appreciation  and  understanding
 of  these  issues  im  the  true  interest  of

 various  sections  of  the  people  of  Sikkim

 aad  indeed  censistent  with  the.  lurger
 im¢terest  of  @ur  nation  asa  whole,  Ia

 नं  -  the  above,  ।  request  the  august

 -  -  approve  the  continuance  in

 -०  -  the  Proclamation  issued  by  the

 President  in  respect  of  the  State  of

 M@kkim  on  may  25,  1984.0  fora  further

 period  ef  six  months  with  effect  from

 Mevember  24.

 MR.  SPEAKER:  The  questions  is  :

 ‘ast  this  House  approves  the  con-

 tiswance  in  force  of  the  Preclamation,
 dated. the  25th  May,  1984  in.  respect
 ०  Sikkim,  issued  under  Article  356  of

 स  Oonstitution  by  the  President,  fer

 a  further  period  of  six  months  with
 effect  from  the  25th  November;  198अब?

 The  motion  was  adopted,

 19.10  hrs.

 STATUTORY  RESOLUTION  RE:

 APPROVAL  OF  CONTINUANCE  OF

 PROCLAMATION  ।  -RESPECT
 OF  PUNJAB

 THE  MINISTER  OF  HOME  AFFAIRS

 (SHRI  P.V.  NARASIMHA  RAO)
 Sir,  I  beg  to  move  :  the  following  Reso-

 lution  :

 “‘That  this  House  approves  the  con-
 tinuance  in  force  of  the  Proclamation,
 dated  the  6th  October,  1983  in  respect
 of  Punjab,  issued  under  Article  356  of
 the  coastitution  by  the  President,  for
 a  further  period  of  six  months  with

 effect  from  the  6th  October,  1984.”’

 MR.  SPEAKER  :  The  question  is  :

 ‘‘That  this  House  approves  the  con-

 tinuance  in  force  of  the  Proclamation

 dated  the  6th  October,  1983  in  respect
 of  Punjab,  issued  under  Article  356  of

 the  Constitution  by  the  President,  for

 a  further  period  of  six  months  with
 effect  from  the  6th  October  1984.

 The  motion  was  adopted.

 CONCLUDING  REMARKS

 थी  मनीराम  बागड़ी  (हिसार)  <  अध्यक्ष

 मी,  मह्  जो  तबर  से  चरागे  तक  की  अंगूरी  ले

 ली है  इसका  मतलब  यह  है  कि  दोबारा इस

 बालं सेन्ट  का  सेशन  तो  होना  नहीं  है.  ।  -  घाल

 हम  श्लखिरी  दफा  मिल  रहे  हैं  तोद हम  एक

 करेका का  शक्तियां  मदा  कर  दें  ।  अध्यक्ष  लो,

 -फी  बड़ी  मेहरबानी,  शापने  इस  हाउस  से

 fers  gat  ही  निकाला  -ठ  दिन  के  लिए  धोए

 कीकती  को  भी  नहीं  निकाला  |

 (व्यवधान)

 ait  राय  चिक्कस.  पासबान  |  (हाजीपुर) -:

 wea,  हमने  शासकों  अहुत  तकलीफ  थी


